
GOVERNM'NT .OF MEG HALA Y A 

L A W (8 ) DEPARTMENT
...... 


NO TI F I C A T IO N 

Dated Shillong. the 20110 April. 2015 

NO. W (8) 92 /921122 In exercise of the powers conferred by sub-section (I) of Section 20 of the Code of 
Criminal Procedure, 1973 the Governor of Meghalaya hereby appoint the following Non- MCS Officers as 
Executive Magistrates in connection with the monitoring of the movement of coal transportation for strict 
implementation of National Green Tribunal Order for a period 00 (three) months or till further orders. 

SL. 
NO. 

Na mes of Offi cers and Designation J u risd iction of th e 
co nferment o f the powe r 
of Executive M agistrate 

To be placed with 
Oist rict/S u b-Div ision 

I. Shri M.Thabah, Inspector of Housing, 
D.C's Offic~ (Housing Branch) 

Ri-Bhoi District , No ngpoh Deputy Co mmiss ioner. Ri-
Bhoi Dist r ict Nonpooh 

2. Shri K.S.KU:~~, Inspector~; Supply, 
D.C's Office SUDolv Branch 

- do - do 

3. Shri B.S.Khongsit, Ranger, Soil & Water 
Conservation Office. Pahtarkhmah 

- do  - do 

(E. M.Donn) 
Joint Secretary to the GoV!. of Meghalaya, 

Law (8) Depanment. 
MEMO.NO. LJ (B).91,"J1,1122· A, Dated S1IilIoflg, t i,e 20rh April, 2015 
Copy to:

1. 	 Director of Printing & Stationery, Meghalaya, Shillong for publication of the above Notification in 
the Extra-Ordinary Gazette of the Govt. of Meghalaya. 

2. 	 The Deputy Commissioner, Ri-Bhoi District, Nongpoh, with a request to circulate to all the 
officers c cemed. This has a reference to letter NO.neRB (L & 0) 29/2014/Pt/13/278, dt 
16.04. 

3. 	 Th rincipal Secretary to the Govt of Meghalaya & Member Convener NGT for information. 
4. rsonnel A.R (A) Department. 
5. 	 DEO (Data Entry Operator) Law (A) Department, Room No. 221, Main Sectt Building, for 

uploading the Notification in the Law Departrilent website. 
6. 	 Director of Information and Public Relation, Meghalaya, Shillong 
7. 	 Office Copy. 


By Order etc., 


Joint ~<eta~ovt. of Meghalaya 
Law (B) Deparbnent. 

#### 


